NO— 354050 / XXX VIII—1—2025 / E—91721.

From:
Ms. Kalyani,
Additional Secretary,
Government of Uttarakhand.

To,
The Registrar General
Hon’ble National Green Tribunal
Principal Bench, New Delhi
Email; judicial-ngticcgov.in

Env. Con. & Climaté Change Section Dehradun: Dated 18 December, 2025

Sub:- Action _Taken Report on behalf of Chief Secretary, Government of
Uttarakhand in the matter of M.A. No. 70 of 2025 (0.A. NO. 784 of 2024) titled as
Digambar Prasad Vs State of Uttarakhand & Ors.” - reg.

Sir,

Kindly refer to order dated 08-08-2025 passed by the Hon’ble National Green
Tribunal in the matter of M.A. No. 70 of 2025 (O.A. NO. 784 of 2024) titled as
Digambar Prasad Vs State of Uttarakhand & Ors. In Compliance of order passed by
the Hon’ble Tribunal, please find enclosed herewith Action Taken Report on behalf of
Chief Secretary, Government of Uttarakhand in the aforesaid matter.

You are requested to kindly present the Action Taken Report with Annexures
before the Hon’ble Tribunal for kind consideration, please.
Enc.: As above.

Yours Sincerely,

Digitally signed by
Kalyani

Date: 18-12-2025
10:56:14

Copy forwarded for information & necessary action to:-

(Kalyani)
Additional Secretary.

1. Principal Chief Conservator of Forest (HoFF), Uttarakhand/Nodal Officer, HPC,
for timely submission of enclosed Action Taken Report in the matter before the
Hon’ble NGT, please.

2. Ms. Anjali Rajput, Panel Lawyer, Supreme Court of India, Chamber No. 136,
New Lawyers Chambers, M.C. Shetalwad Block, Supreme Court, New Delhi-
110001.

(Kalyani)
Additional Secretary.
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IN THE NATIONAL GREEN TRIBUNAL. NEW DELHI
INDEX

IN

M.A. No. 70 0t 2025 (O.A. NO. 784 of 2024)
titled as Digambar Prasad Vs State of

Uttarakhand & Ors

SI. Particulars Pg. No.

No.

1. | Index

2. Response Affidavit

3. Annexure 01(CF, Shivalik vide his letter no
1647/29-3 dated 11.12.2025 has submitted the
compiled Action Taken Report from the concerned
officers)

4, Annexure-02 (DFO Dehradun vide his Letter no-
2309/29-3 dated 06-12-2025)

5. | Annexure-03 (Executive Engineer Jal Sansthan
Rishikesh vide his Letter no-1421/gg0d0do
argoSiodioyeio / 2025— 26, faAid 08.12.2025 submitted
the Action Taken Report)

6. | Annexure-04 & 05 (Member  Secretary,

Uttarakhand Pollution Control Board vide his
Letter no-J@qadl /a3l /H0—183—804 /2025 / 1433,
ol 04.12.2025 & HITAE) /T3,
/ ET0—183—804 / 2025 / 1465, f&T® 10.12.2025 submitted;
action taken report)




Action Taken Report In Compliance Of Order Passed By Hon’ble
Tribunal In M.A. No. 70 of 2025 (O.A. NO. 784 of 2024) Titled As
Digambar Prasad Vs State of Uttarakhand & Ors.

Point no. 3 (B)(i) ""Look into the causes of fire which occurred on 18-06-2024
and take appropriate remedial action for occurrence of such fire in the
premises in future''.

Action Taken Report from DFO Dehradun Forest Division

DFO Dehradun vide his Letter no-2309/29-3 dated 06-12-2025 (Annexure-2) has
submitted the Action Taken Report, the salient points of which are summarized below :

¢ Location and Initial Information

The incident site falls within the factory premises of IDPL, located
inside Reserved Forest Veerbhadra, Compartment No. 2. The area is surrounded by
a boundary wall and has been formally taken over by the Forest Department from
IDPL in the year 2023. Prantiya Rakshak Dal (PRD) personnel are deployed at the
gate for monitoring, and unauthorized entry is strictly prohibited.

On 17.06.2024 at around 06:00 a.m., PRD personnel on duty observed
smoke arising from the factory area and immediately informed the forest range
staff. The fire was brought under control by local staff with assistance from the fire
brigade.

o Departmental Inquiry

As per the provision of Indian Forest Act 1927 under Section 26, an H-
2 case, No. 08/Rishikesh/2024-25, was registered regarding the incident. The
Forester/Section Officer conducted a detailed inquiry, and the final inquiry report
was forwarded to the Head Office by the Forest Range Officer, Rishikesh Range,
through his Letter No. 414/27 dated 13.12.2024.

Upon further inquiry by the Sub-Divisional Forest Officer, Rishikesh,
PRD personnel stated that they came to know about the incident only after noticing
smoke rising from inside the premises. They immediately alerted departmental
staff; however, no individual responsible for the fire was found.

It is noteworthy that the factory premises are enclosed by a high
boundary wall, making unauthorized entry highly unlikely. The area was heavily
infested with thick bushes including obnoxious weeds.

The said fire affected approximately 1.50 ha area and mainly empty
medicine strips, bushes and weeds were affected. However there was no major loss
in vegetation. During the course of inquiry, statements of four PRD personnel, one
nearby resident, concerned Forest Guard & Forester were recorded and taken into
account,

A
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Despite the thorough inquiry and statements collected, the cause of the
fire could not be conclusively determined.

3. Preventive Measures Taken

To prevent the recurrence of such incidents in future, Dehradun Forest
Division has implemented the following measures in the said area:
i.  Regular cutting and removal of obnoxious weeds and bushes in fire sensitive
areas inside the abandoned IDPL factory boundary.

i. Regular clearing of existing paths around the area previously affected by fire
& in other fire-sensitive areas within the IDPL premises.

iii. A total of 38 PRD personnel have been deployed for surveillance with strict
instructions to prevent any further fire incidents.

iv.  An appeal to prevent forest fire has been made by means of signage at
various places.

It is pertinent to mention that due to above preventive measures, no forest
fire incidence has occurred since June 2024 in the said area.

Point no. 3 (B)(ii) "Ensure the regular operation and maintenance of the STP
(Previously used as BTP) so that no untreated/partially treated sewage is
discharged into River Ganga under any circumstances"

Action Taken Report from Executive Engineer Jal Sansthan Rishikesh

Executive Engineer Jal Sansthan Rishikesh vide his Letter no-1421/THocl0dl0
3MZ0SN0MN0T0 / 2025—26, faid 08.12.2025 submitted the Action Taken Report
(Annexure-3). Executive Engineer Jal Sansthan Rishikesh has informed that as per the
decision taken in the meeting held on 06-12-2025under chairmanship of PCCF (HoFF), a
joint inspection of the BTP (Biological Treatment Plant) in the IDPL area was conducted
with the Tehsildar Rishikesh along with officials from the UKPCB and the Forest
Department, on 08-12-2025 at 11:00 AM. The inspection report is as follows—

1. The BTP (Biological Treatment Plant) in the IDPL area referenced in the letter has an
installed capacity of 14 MLD. According to the information received, the BTP was
constructed in 1965, meaning it is approximately 60 years old.

2. At present, no wastewater is being received in the BTP, nor is any wastewater being
discharged from the BTP. Both the inlet and outlet are in a dry condition; that is, at present
no wastewater is going from the BTP into the river Ganga.

3. Currently, the BTP is in a completely defunct state. This means that the electrical and
mechanical equipment installed at the plant is either not in use or the remaining parts are
completely damaged, and electrical power bearings/cables were found cut at various
places in the entire plant (photographs are attached).

IDPL's entire sewer network (sewer lines and manholes) is approximately 60 years

old and is damaged in many places. To restore the entire sewer network, a comprehensive
survey and repair of sewer lines and manholes is required.
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Considering other options for disposal/treatment of sewage produced from the
remaining families residing in IDPL, a survey is being conducted and a DPR is being
prepared, which is likely to take about 02 months.

Point no. 3 (B)(iii) "Ensure disposal of the ash as well as half burnt empty
medicine strips/ rolls and empty medical vials observed at the site of fire
incidence located within the premises in accordance with the hazardous and
other wastes. (Management and Trans boundary movement rules 2016 and
biomedical waste management rules 2016)"

Point no. 3 (B)(iv) " Ensure disposal of all stored packaging waste in
accordance with the solid waste management rules 2016 hazardous and other
wastes. (Management and Trans boundary movement rules 2016) "

Point no. 3 (B)(v) " Ensure management and disposal of raw material of
product stored inside the plant in accordance with the biomedical waste
management rules 2016 and the hazardous and other wastes. (Management
and Trans boundary movement) rules 2016 under supervision of UKPCB "

Action Taken Report from Member Secretary Uttarakhand Pollution Control Board.

Member Secretary, Uttarakhand Pollution Control Board vide his Letter no-

JDHUIEST / TA.3. /0—183—804 /2025 /1433, fRAI®G 04122025 & YHOAE /a3
/ |10—183—804 /2025 / 1465, f&T& 10.12.2025 submitted action taken report (Annexure-
4 & S respectively). Member Secretary, UKPCB informed that instructions have been
issued by the Uttarakhand Pollution Control Board under Section-5 of the Environment
(Protection) Act to the Chairman/Managing Director of M/s Indian Drugs and
Pharmaceuticals Ltd. for compliance with the relevant points regarding the disposal of
Hazardous Waste and Bio-Medical Waste, as informed in the points for compliance of the
related matters. The above instructions were issued on 22.11.2025 after the approval of the
Chairman of the Board, in accordance with the powers vested in him, and the institution
has been given 30 days time for compliance with the same.

Further, a reminder letter dated 06.12.2025 has also been sent to the
Chairman/Managing Director of M/s Indian Drugs & Pharmaceuticals Ltd. for compliance
with the directions.

Action Taken Reports provided by the concerned authorities are hereby enclosed.
(Annexure No. 1,2, 3,4 & 5)”
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) T i ; Phone & Fax ne. 0135-2658294 E-mail: c[shiwa-[oresl-uk@ni&i"
OFD ¢ PR 99 wxers, R g, Sceavs, QEvg |
brert gl - .
=l TAH—-1647 / 20—3(3) fa=tis, <@g 10, fe=Y 2025
B 9T "\\

To. / \” /_5-4;\\J \\
The Nodal Officer, [T e 2922
1 > . . ] ﬂ’;,\'&i\t H
High Power Committee/ X 127 /
Principal Chief Conservator of Forests (HoFF), \\ A //
Uttarakhand, Dehradun. W T

Subject:- o Y sRa afrawor F AT MA No.70/2025(0.A. No.784/2024) fErR yoI8
M Re G IaNETS @ 3 & a4 F |

Reference:- Your letter No. @—601/29-3(3) dated- 08-12-2025

Sir,

With reference to the above mentioned letter, the point wise Action Taken Report
from the concemned authorities as mentioned in the minutes of the meeting held under the Chairmanship
of Chief Secretary Uttarakhand on 18-11-2025 is as follows-

Point no. 3 (B)(i) "Look into the causes of fire which occurred on 18-06-2024 and take
appropriate remedial action for occurrence of such fire in the premises in future’,

Action Taken Report from DFO Dehradun Forest Divisign

DFO Dehradun vide his Letter n0-2309/29-3 dated 06-12-2025 (Annexyye-1) has submitted the
Action Taken Report, the salient points of which are summarized below :

1. Location and Initial Information

The incident site falls within the factory premises of IDPL, located inside Reserved
Forest Veerbhadra, Compartment No. 2. The area is surrounded by a boundary wall and has been
formally taken over by the Forest Department from IDPL in the year 2023. Prantiya Rakshak Dal
(PRD) personnel are deployed at the gatc for monitoring, and unauthorized entry is strictly
prohibited.

On 17.06.2024 at around 06:00 a.m., PRD personnel on duty observed smoke arising
from the factory area and immediately informed the forest range stafl. The fire was brought under
control by local staff with assistance from the fire brigade.

2. Departmental Inquiry

As per the provision of Indian Forest Act 1927 under Section 26, an H-2 case, No.
08/Rishikesh/2024-25, was registered regarding the incident. The Forester/Section Officer
conducted a detailed inquiry, and the final inquiry report was forwarded to the Head Office by the
Forest Range Officer, Rishikesh Range, through his Letter No. 414/27 dated 13.12.2024.
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Upon further inquiry by the Sub-Divisional Forest Officer, Rishikesh, PRD PC{S(’""C[
stated that they came to know about the incident only after notieing smoke rising from inside the
premises. They immediately alerted departmental staff; however, no individual responsible for the
fire was found.

It is noteworthy that the factory premises are enclosed by a high boundary wall,

making unauthorized cntry highly unlikely. The arca was heavily infested with thick bushes
including obnoxious weeds.

The said firc affected approximately 1.50 ha area and mainly empty medicine strips.
bushes and weeds were affected. However there was no major loss in vegetation. During the
course of inquiry, statements of four PRI personnel, one nearby resident, concerned Forest Guard
& Forester were recorded and taken into aecount.

Despite the thorough inquiry and statements collected, the cause of the firc could
not be conclusively determined.

3. Preventive Measures Taken

To prevent the reecurrence of such ineidents in future, Dehradun Forest Division has
implemented the following measures in the said area:

i.  Regular eutting and removal of obnoxious weeds and bushes in fire sensitive areas inside
the abandoned 1DPL faetory boundary.
ii.  Regular clearing of existing paths around the area previously affected by fire & in other
fire-sensitive areas within the IDPL premises.
iii. A total of 38 PRD personnel have been deployed for surveillance with strict instructions to
prevent any further fire incidents.
iv.  Anappeal to prevent forest fire has been made by means of signage at various places.

It is pertinent to mention that due to above preventive measures, no forest fire incidence
has occurred since June 2024 in the said area.

Point no. 3 (B)(ii) "Ensure the regular operation and maintenance of the STP
(Previously used as BTP) so that no untreated/partially treated sewage is discharged into River
Ganga under any circumstances"

Action Taken Report from Executive Engineer Jal Sansthan Rishikesh

Executive Engineer Jal Sansthan Rishikesh wvide his Letter no-1421/g90dlofo
ardodoNoTHO /2025—26, RAE 08122025 submitted the Action Taken Report (Annexure-2).
Exccutive Engincer Jal Sansthan Rishikesh has informed that as per the decision taken in the mecting
hetld on 06-12-2025under chairmanship of PCCF (HoFF), a joint inspection of the BTP (Biologic:;l
Treatment Plant) in the IDPL area was conducted with the Tchsildar Rishikesh along with officials from
the UKPCB and the Forest Department, on 08-12-2025 at 11:00 AM. The inspection report is g
follows—

1. The BTP (Biological Treatment Plant) in the IDPL area referenced in the letter has an installed
capacity of 14 MLD. According to the information reccived, the BTP was construeted in 1965, meaning
it is approximately 60 ycars old.
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2. At present, no wastewater is being received in the BTP, nor is any wastewater being discharged from

the BTP. Both the inlet and outlet arc in a dry condition; that is, at present no wastewater is going from
the BTP into the river Ganga.

3. Currently, the BTP is in a completely defunct state. This means that the clectrical and mechanical
€quipment instatled at the plant is cither not in use or the remaining parts are completely damaged, and

electrical power bearings/cables were found cut at various places in the entire plant (photographs arc
attached).

IDPL's entire sewer network (sewer lines and manholes) is approximately 60 years old and is

damaged in many places. To restore the entire sewer network, a comprehensive survey and repair of
sewer lines and manholes is required.

Considering other options for disposal/treatment of sewage produced from the remaining familics

residing in IDPL, a survey is being conducted and a DPR is being prepared, which is likely to take about
02 months.

Point no. 3 (B)(iii) "Ensure disposal of the ash as well as half burnt empty medicine strips/
rolls and empty medical vials observed at the site of fire incidence located within the premises in
accordance with the hazardous and other wastes. (Management and Trans boundary movement
rules 2016 and biomedical waste management rules 2016)"

Point no. 3 (B)(iv) " Ensure disposal of all stored packaging waste in accordance with the
solid waste management rules 2016 hazardous and other wastes. (Management and Trans
boundary movement rules 2016) "

Point no. 3 (B)(v) " Ensure management and disposal of raw material of product stored
inside the plant in accordance with the biomedical waste management rules 2016 and the
hazardous and other wastes. (Management and Trans boundary movement) rules 2016 under
supervision of UKPCB "

Action Taken Report from Member Secretary Uttarakhand Pollution Control Board.

Member Secretary, Uttarakhand Pollution Control Board vide his Letter no-gauradl / T o).

/|I0—183—804 /2025 /1433, faAi® 04122025 & U/ wEa, /wo—1aa~aoa /2025 / 1465,
faqis 10.12.2025 submitted action taken report (Annexure-3 & 4 rcspcctwf'ly). ‘Membcr Secretary.
UKPCB informed that instructions have been issued by tl.1c Ulturakhaqd Pol.lulmn ((}ntrOl Bo.ard under
Scction-5 of the Environment (Protection) Act to the Chalrmzm_/Managmg‘ Dlrcctor_(fi r\f/s thmQ Drugs
and Pharmaceuticals Ltd. for compliance with the rclcvz}nt points rcgurd!ng the disposal 0! !!illl\FdOllS
Waste and Bio-Medical Waste, as informed in the points for complmnc'c of the related matters. I‘he above
instructions were issued on 22.11.2025 after the approval ()f}hC Chairman .of lhg Bfmrd.ru.n l‘l(:CO[:dancc
with the powers vested in him, and the institution has been given 30 days time for compliance with the
same.
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: airman/Manacine Director
Further, a reminder letter dated 06.12.2023 has also been sent to the Chairman/M anaging Dire

of \Vs Indian Drugs & Phamaceuticals Ltd. for compliance with the directions.

i Amexure N R
Action Taken Reports provided by the concerned authorities are hereby enclosed. (Annexure No. 1. - -
&4

Yougs Sincerely

(Rajis\Dhiman)
Conservator of Forests,
Shiwalik Circle, Dehrmadun.
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(o « ..
@ Office of the Divisional Forest Officer, Dehradun Forest Division, Dehradun.
Letter No:- 2309 /29-3, Dehradun, Date- 06, Dcceml)et'{Zf{)gZi.gS~

To,
Nodal Officer,
High Power Committee/
Principal Chicf Conservator of Forests (HoFF)
Uttarakhand, Dehradun.

Subject:- w0 W eRa e § ARE MA No.70/’20525(0.A.
YIS 919 RT 3% Svravs U9 39 & wEH ¥ |

Reference:- Your letter No. B-586/29-3(3)(S) dated 02.12.2025.

Sir,
‘ With reference to the above mentioned letter, as per directions issued in the
minutes of meeting held on 18.11.2025 under the chairmanship of the Chief Secretary, Government of
Uttarakhand, Sub-Divisional Forest Officer, Rishikesh, was directed to submit a detailed Action Taken
Report in respect of point no.3B(i) after thoroughly examining all aspects of the fire incident that
occurred in the IDPL area.

Point no. 3 (B)(i) "Look into the causes of fire which occurred on 18-06-2024 and take
appropriate remedial action for occurrence of such fire in the premises in future".

Action Taken Report:

The Sub-Divisional Forest Officer, Rishikesh, has submitted the action taken report through _his Let_ter
No. 1045/29-3 dated 05.12.202%; Report enclosed (Annexure-1) after visiting the fire incident site.
The salient points of which are summarized below:

1. Location and Initial Information

The incident site falls within the factory premises of IDPL, located inside Reserved
Forest Veerbhadra, Compartment No. 2. The area is surrounded by a boundary wall and has
been formally taken over by the Forest Department from IDPL in the year 2023. Prantiya
Rakshak Dal (PRD) personnel are deployed at the gate for monitoring, and unauthorized entry

is strictly prohibited.

On 17.06.2024 at around 06:00 a.m., PRD personnel on duty observed smoke
arising from the factory area and immediately informed the forest range staff. The fire was
brought under control by local staff with assistance from the fire brigade.

2. Departmental Inquiry

As per the provision of Indian Forest Act 1927 under Section 26, an H-2 case, No.
08/Rishikesh/2024-25, was registered regarding the incident. The Forester/Section Officer
conducted a detailed inquiry, and the final inquiry report was forwarded to the Head Office by
the Forest Range Officer, Rishikesh Range, through his Letter No. 414/27 dated 13.12.2024.

R
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Upon further inquiry by the Sub-Divisional Forest Officer, Rishikesh. PRD
personnel stated that they came to know about the incident only after noticing smoke rising
from inside the premises. They immediately alerted departmental staff; however, no individual
responsible for the fire was found.

It is noteworthy that the factory premises are enclosed by a high boundary wall.
making unauthorized entry highly unlikely. The area was heavily infested with thick bushes
including obnoxious weeds.

The said fire affected approximately 1.50 ha area and mainly empty mcdicjne
strips, bushes and weeds were affected. However there was no major loss in vegetation. During
the course of inquiry, statements of four PRD personnel, one nearby resident, concerned Forest
Guard & Forester were recorded and taken into account (Annexure-2,3,4,5,6,7).

Despite the thorough inquiry and statements collected, the cause of the fire
could not be conclusively determined.

3. Preventive Mcasures Taken

To prevent the recurrence of such incidents in future, Dehradun Forest Division
has implemented the following measures in the said area:

i.  Regular cutting and removal of obnoxious weeds and bushes in fire sensitive areas
inside the abandoned IDPL factory boundary.
ii.  Regular clearing of existing paths around the area previously affected by fire & in other
fire-sensitive areas within the IDPL premises.
iii. A total of 38 PRD personnel have been deployed for surveillance with strict
instructions to prevent any further fire incidents.
iv.  Anappeal to prevent forest fire has been made by means of signage at various places.

It is pertinent to mention that due to above preventive measures, no forest fire incidence
has occurred since June 2024 in the said area (Annexure-8,9,10,11,12,13,14,15, 16 &
17).

In view of the above, the Action Taken Report/Inquiry Report is hereby submitted for your kind
information and necessary action.

Yours faithfully,

2

(Neeraj Kumar)
Divisional Forest Officer
Dehradun Forest Division.
Copy: Forwarded to the following for information and necessary action.

1. Chief Conservator of Forests, Garhwal, Uttarakhand, Pauri.
2. Conservator of Forests, Shivalik Circle, Dehradun.
3. District Magistrate, Dehradun in reference to his letter No. 1659/DLRC-2025 dated 01.12.2025.

o

Divisional Forcst Officer
Dehradun Forest Division,

10
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P ' o : HEAD OFFICE -
' o 7—-‘:{\}—& . LI FE Uttarakhand Pollution Control Board
“!",. ‘ {/ Lifestyle For . - “Gaura Devi Paryavaran Bhawan”
< ok Environment * - 46B, IT Park, Sahastradhara Road, Dehra Dun
R - . . E-mail: msukpcb@yahoo.com, Phone No.-0135-2607092
Dated 22-1) 252

UK]’CB/IIO/Gcn 183- 304/2025/ H«G

To, i »
‘ Chairman and Managing Dircctor o
- M/s Indian Drugs and phannaccutxcals Ltd i
'IDPL Corporate Officc, IDPCL Complcx IRINEE
'Old Delhi- Gurugram Road, '
Dundahcera, Gurugram 122016 KR
‘Email: teena.idpl@gmailicon ¢ .
Fax 0124.- 4303344 B

Dlrectlons under Scctlon-S of thc Environment Protcctlon) Act, 1986 for
Comphancc of Hon’ble NGT order in MLA. No. 70/2025 (0.A. 784/2024 w.r.t. to -
: M/s: IDPL Rlshlkesh Uttai akhand

WHEREAS, the Central Govcrnment has ‘notified’ the Environment
(Protcctlon) Act, 1986 and as Central Government has promulgated vanous waste
managcment rules under the mxd Act and -

WHEREAS, for the purpose of managér’nent of Hazardous Waste Government
of India also notified Hazardous and Other Waste (Management and Transboundary)
Rules 2016 where in provision are provided for safe storage, collection, transportation,
disposal, recycling of the Hazardous Waste and every hazardous waste generating unit
is also required-to oktain authorisationunder the above rules for safe handling and
management of hazardous waste; and vide clause 4 of thesc rules the responsibility of
the occupier for management of hazardous waste is enlisted which include prevention,
minimisation, reuse, recyclmg rccovcry, co- processmg and safe disposal of hazardous

waste; and -

WHEREAS, for the purposes of management of Bio medical Waste
Governinent of India also notified Bio medical Waste Management Rules 2016 for
managing bio medical waste; and vide clause 4 of these rules duties of occupicr are
dcfined which include to take necessary steps to ensure bio medical waste to be
handled without any adverse effect to human health and environment and also the
biomedical waste shall be directly transported to the common bio medical waste
treatrnent facnhly or for the appr opnalc treatment and disposal; and

WIII‘REAS Government of India vide S. O No l?ll (E)-dated 02. ll 2004
, delcgated powers of SCCth'] 5 of Envxronment (Protecuon) Act 1986 to Ch;urman

Wofa

S
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170™

Uttarakhand Pollution Control Board for violation of standards and rules related to
hazardous waste notified under Environment (Protection)'Act 1986; and

. WHEREAS, section 5 of Environment (Protectxon) Act, provide the power to
issue directions to any person, officer or any authority and such person, officer or

~authority shall be bound to comply with such dxrectlons and

WHEREAS, Government of India vide . O. no. 281 (E) dated
18.02.2005delegated powers of section 5 of Envxronment (Protection) Act, 1986 to
Chairman, Uttarakhand Pollution Control Board for violation of standards and rules
related to bio medical waste, hazardous chemicals, industrial solid waste, municipal

solid waste notified under Environment (Protection) Act, 1986; and

WHEREAS, the clause 4'(5) of the Environment (Protection) Rules 1986,
clearly mentioned that in case it is opinion that in view of likelihood of a grave injury
to the environment it is not expedient to provide an opportunity to file objections
against proposed directions, it may, for reasons to be recorded in writing, issue
directions without providing such an opportunity; and

WHEREAS, Uttarakhand Pollution Control Board-on dated 21:12.2019 has
issued office order for imposing environmental compensation on the defaulting units,

who are violating the environment norms; and

WHEREAS, Hon’ble National Green Tribunal on the matter of M.A. No.
70/2025 (O.A. 784/2024) Digambar Prasad Vs State of Uttarakhand and others which
is related to adverse effects due to dismantling and demolition process of IDPL Plant,

Rishikesh; and

| WHEREAS, the joint committee under chairmanship of the District Magistrate
has examined the site -and identify following recommendations for action which are
incorporated in the order of Hon’ble NGT dated 08.08.2025 -

Regular Operation and Maintenance of STP: The IDPL/Forest Department
must ensure the regular opérgtion and maintenance of’ the STP (previously used
as BTP) so that no untreated/partially treated sewage is discharged into River
Ganga under any circumstances. UKPCB shall ensure regular operation and
maintenance of the STP.

b. Disposal of Ash from Fire Incident Site: The ash as well as.half burnt empty
medicine strip/rolls & empty medical vials observed at the site of the fire
incident, located within the premises must be disposed of in accordance with
-the Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and the Biomedical .Waste Management Rules, 2016, under
supervision of UKPCB.

' Management of Stored Packaging Waste: All stored packaging waste shoula’ be
disposed of following the Solid Waste Management Rules, 2016, as well as the

36 ' o Wom
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Hazardous and Other Wastes (Management uml I}mn/mm:(/m) Almwmwl)» .
, ( Rules, 2016 under supervision of UKPCL.
O d Handling of Stored Raw Materials and Products: UKPCE shall ver ify storagie
of raw material or product inside the plant. If U/\l’( B find any ravw mate riol or
S ~ product storage in the plant, then it nist be managed and' disposed off in
o accondance with the Biomedical Waste” Miagement Rulés, 2016 and the
L - Hazardous andd Other Wastes (Manage /m'nr and Iulmlmmm'm;' Movement)

Rules, 20/6 wider supervision of Ul\l’c B’

- WHEREAS, Hon’ble NGT vulc oulcr dated 07.08.2025 under para 25, High
Power committee has constituted to take requisite remedial, punitive, preventive and
L prohibitive measures on the (ollowing: points as’ miy ‘be required by taking into
S consideration the observ: mons and 1c,u)mmuulall(ms nm(lc m the Jmnl Committee
' report dated 02.04.2025: - SR
(i) i I o '-‘~-~!'  S
(1) R— S _— .
iii)  ensure disposal of the a.sh as wvl/ as Im/f bm nl (’mply medicine str //)/m//s &
_empty medical vials observed a the site of the i ire incident, Iocafcd within the
, premtses in accordanee Wwith the, Haz ar a’ouv and Other Wastes (Mmmgcmcnr
and Transboundary Movement). Rules, 2016 and the Biomedical Waste
: Management Rules, 2016; ,
(iv)  ensure disposal of all stored pac,(agmgr waste in accordance with the Solid
Waste Management Rules, 2016 -and the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016; and
(v)  ensure management and disposal of raw material or product stored inside the
plant in accordance with the Biomedical Waste Management Rules, 2016 and
the Hazardous and Other Wastes (Management and Transboundar y
Movement) Rules, 2016, under .supe vision of UI\I’CB

WHEREAS thc ordcrs of‘Hon’blc Tr lbuml arL to be complu.d in the letter and
spmt and R
: Now thcrcforc in cxercise ofpowcrs confcrrcd under scction 5 of Environment
Protection Act (as delegated by SO No 12119 (E) dated 02.11.2004 and S.0. No. 281
(E) dated 18.02.2005), and with the approval of compctunt authority you arc hereby
directed: -

1. To ensure disposal of tie ash as well as half bumt empty medicine strip/rolls &
empty medical vials observed at the site of the fire incident, located within the
premises of M/s IDPL Rishikesh in accordance with the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and the
Biomedical Waste Management Rules, 2016;
. To ensure dlSpOSJl of all stored packagm,g, waslc at M/s IDPL I\lslnkcsh in.
T accordance with the Solid Waste Management Rulcs 2016 and the Hazardous
o and Other Wastes (Mandgcmcnt and Transboundary Movement) Rules, 2016;
and :

- ‘ : : ‘ \L\/’JgeZ]oM
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3.

(‘wl) k) s S:»/

To ensurc management and disposal of raw material or product stqrcd inside
the plant of M/s IDPL, Rishikesh in accordance with the Biomedical Waste
Management Rules, 2016 and the Hoazardous and Other Wastes (Management
and Transboundary Movement) Rules, 2016

Above directions shall be complied in 30 days from the day of issuc of these

dircctions.

In case of default in compliance with the above dircctions by the Unit, the

Uttarakhand Pollution Control Board will be constrained to initiale appropriate actions
against the occupier of the Unit without giving any further notice, in accordance with

provisions of the Environment (Protection) Act; 1986 and also impose
Environment Compensation, ' .

(l}ﬂ‘ﬁyg’;'l'ndhuknr Dhakate)

Member Secretary

Copy to: Following for information and necessary action,

1.

2.

10.

File N

Generated from eOffice by BABIT,

i i ter No. 917.
o ENV1—CNGT/NGT/8/2025-XXXVI|I-I-Environment Conservation and Climate Change Department (Compu

Scnior Personal Sceretary to Chicf Sceretary Government of Uttarakhand for
information to Chicf Sceretary. '

Dircctor, Department of Drugs and Pharmaceuticals, Government of India,
Room No. 3408, A-Wing, 3rd IFloor, Shastri Bhawan, New Declhi-110001,
(Email: divhead-pharmapolicy@pharma-dept.gov.in) for kind information and
with a request to issuc necessary direction to concern for compliance of the
dircctions. o

Principal Chicf Conscrvator of Forest (I1oI'I'), Uttarakhand Forest Department,
Rajpur Road, Dchradun (Nodal officer of High Power Commiittec as constituted
by Hon'blwe NGT in the matter MA 70/20205) for information and necessary
action plcase. ‘

Chief Finance Officer, Indian Drugs and Pharmaccuticals, IDPL Corporate
Office, IDPCL Complex Old Dethi- Gurugram Road, Dundadhera, Gurugram
122016 for information please : .

Member Secretary, Central Pollution Control Board for information and
nceessary action please.

Divisional Forest Officer, Dehradun, Uttarakhand for information and
necessary compliance,

District Magistrate, Dchradun for information and necessary action.

Regional Officer, UKPCB, Regional Office, Dchradun for arranging necessary
compliance from the concem.

M/s Indian Drugs and Pharmaceutical Ltd, Veerbhadra, Rishikesh for necessary

compliance
pe ot
/?n;l'cmbm
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ﬁ_'g 0 3{BYii) “Ensure disposal of the ash as
taell as half burnt empty medicine strips/rolls and
Cemply medical voils observed at the site of fire
| incidence located within the premises in accordance
with the hazardous and other wastes. (Management
and Trans boundary movement rules 2016 and
i biomedical waste management rules 2016)”

L

! 5‘(4% §0 3(B)iv) “Ensurc disposal of all stored
| packaging waste in accordance with the solid waste
\

management rules 2016 hazardous and other wastes

f (Management and Trans boundary movement rufes
! 2016)”

i Tc"_g 0 3(B)(v) "Ensure management and disposal
| of raw material of product stored insidc the plant in
{ accordance with the biomedical waste management
| rules 2016 and the hazardous and other wastes,
{ (Management and Trans boundary movement) rules
i 2016 under supervision of UKPCB"
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